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a submission regarding the Callng
Attention

MR SPEAKER You have mention
ed that

SHR] M KALYANASUNDARAM
I have raised the question of Station
Masters _timings But apart from
that

MR SPEAKER You have given mo
more

SHRI M KALYANASUNDARAM
I want to suggest that there should be
a general debate in thig House about
rallways accidents which are very fie-
quent and large In number gnd also
very serious in nature

SHRIMATI PARVATHI KRISH-
NAN My Resolution 1g still there

MR SPEAKER That has to be
raised scparately Once I have ullow
ed you on the Caling Attention
Motion

PROF MADHU DANDAVATE Sir
there was a debate on accidents speci-
fically  (Inter)uptions)

MR SPEAKER Now Shn Jyohir
moy Bosu.

1307 hos

COMMITTEE ON PUBLIC
UNDERTAKINGS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) 1 beg to present the
Seventh Report of the Committee on
Public Undertakings on Central In
land Water Transport Corporation—
Inland Water Transport, Objectives
and Faver Services

Undertakngs 314
Report

13.7-1/2 hxa,

SPEAKER'S RULING RE DEMAND
FOR LAYING CERTAIN DOCU.
MENTS ON THE TABLE

MR SPEAKER In the course of his.
speech during the demands of the Mi~
nistry of External Affairs, the Minis-
ter for External Affairs stated that
there was a gecret understanding bet-
ween Mr Bhuito and Mrs Indwra
Gandhi during their talks in Simla
To quote his own words

“Since assurming the charge of the
Ministry of External Affairs, I have
made an effort to acquaint myself
with not only various documents re
lating to the discussions but also
have held persona] discussions with
& number of knowledgeable indivi-
duals Piecing together all the evi-
dence from different sources I can-
not but re-affirm that some sort of
secret understanding was reached by
Shrimat; Gandh: 1n her confidential
conversation with Mr Bhutto :

When the above observations were
made several Hon ble Members of the
House demanded that the Minster
should lay on the Table of the House
the documents on which he relied In
support of their contention some of
them relied on Rule 368 and others on
Rule 370 The Hon ble Minister and
several other Memberg contended that
neither of the two Rules referred to
earlier supported the contention of
those demanding of the Minster to lay
the papers on the Table The Minis-~
ter further contended that 1t 15 not in
public interest to place the relevant
papers on the Table of the House

Rule 388 prowvides

‘I a Minster quotes in the House
a despatch or other State paper
which has not been presented to the
House, he shall lay the relevant
paper on the Table,



